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[Shr1 P T Leuva]
iIn every case where a party wants
to file an appeal before the Supreme
Court, the High Court will have to
give a certificate that the case 15 a fit
case for taking 1t 1n appeal to the
Supreme Court Now, Sir

Mr DEPUTY CHAIRMAN. It 1s five
of the clock and we have to take up

some other subject that is on the
agenda

5pM .
HALF-AN-HOUR DISCUSSION

ARISING OUT OF ANSWERS GIVEN
IN REPLY TO STARRED QUESTION

NO 101
SETTLEMENT OF DISPLACED PERSONS IN
WEST BENGAL
Surr BHUPESH GUPTA (West
Bengal) Mr Deputy Chairman, I rise
agamn today to speak for a cause
which 1S eminently human and, I

think, a cause that does not deserve
to be vitiated by introducing any
heated political controversy 1 hope
the hon Mmister will conform to this
rule, and I shall on my part try to do
that

Sir, I am here to speak, on behalf
of refugees, about certain aspects of the
Government’s rehabilitation policy
As you know, Sir, there are about 35
lakh displaced persons in West Bengal
today from East Bengal Out of them
only 16 lakhs or so, according to the
official figure, have got some kind of
assistance, and a majority of them
have not at all been resettied 1n life
Even m his statement, Dr B C Roy
informed us that many of those who
received rehabilitation assistance had
only been partially settled I would
like to read out a portion of that
statement It savs

“In this connection, a very import-
ant point to be taken note of 1s that
50 per cent of the displaced person
famnles who have been given
flnancial assistance so far have been

[ RAJYA SABHA |

{

1

%
f
|
|

Dascussion

2158

only partially rehabilitated, with a
very substantial proportion of them
requiring employment for an ade-
quate hiving

Sir, half of them have not got any
assistance whatsoever About 16 lakhs
or so who recewved some financial
assistance have only partially been
rehabilitated According to the state-
ment of the Chief Minister, an over-
whelming majority of those people are
not rehabilitated today Sir, this only
explains and underlines the failure on
the part of the Government and the
failure of 1ts rehabilitation policies
However, I need not go mta that
question, because my subject i1s not
that Here 1 am mostly. concerned
with the urgent problem of rehabih-
tation of 52 thousand refugee famlies
who are today living in what 1s called
‘camps’ This 1s my problem Out of
them, Sn, 33 thousand families are
agriculturists and the rest are non-
agriculturists Now, Sir, the question
that has arisen 1s as to how these
families in the camps, living 1n condi-
tions of unaccountable misery and
suffering, should be speedily rehabili-
tated Over thai question some con-
troversy has arisen between the Gov-
ernment on the one hand @and the
Opposition and other refugee organisa-
tions on the other I should like to
dispassionately place before the House
the merits of both these points of
view I would not like to be carried
away by the fact that Government
has been taking a particular step 1t
1s easy to support the Government,
but that may not always be wise
After all, Sir, the entire Opposition
Bengal today, which accounts for 100
members 1mn an Assembly of 252, and
which also has got behind it the back-
ing of the refugee organisations, is
something to be reckoned with Let
us therefore examme this position on
1ts mernits

Now, Sir, the Government has taken
the stand that these camps must be
closed by the end of July next year
and the refugees have been told
“Until and unless you go to Danda-
karanya or accept our proposals, you
shall not be given any assistance, and

0
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the camps shall be closed after giving
you six months’ dole, which means
Rs. 300 or so.” In other words, Sir,
the Government will wash its hands
clean of all its responsibility in respect
of the camp refugees who do not, for
whatever reasons they might have,
like to go to Dandakaranya. 1 am,
Sir, very clear that we are not as such
opposed .to refugees going outside the
State and we are not at all opposed
to any refugee voluntarily going there.
If the Government can take the entire
lot of refugees there by example and
by persuasion, they are welcome to do
it. But what we are opposed to in this
connection is that this should not he
done by using force. You will ask as
to where that force comes in. That
force comes in in this way, Sir. You
have given them an ultimatum by tell-
ing them that until and unless they toe
your line or follow your dictate, they
cannot expect any kind of assistance
from the Government, and in a matter
of six months or so, they will be left
completely helpless, without even
being given this little assistance that
they were receiving today. If this is
not coercion, if this is not force, then
what is it? This is definitely a method
of browbeating them. And I do not
know how we can reconcile this thing
with the statement made by Dr. B. C.
Roy in April this year that it was not
the Government’s policy to force any-
body to go to Dandakaranya. I am
not saying that the Government is
using batons and bullets in this case.
But this is definitely a kind of pres-
sure and a kind of blackmail which
should not be taken recourse to in
solving a problem which is human and
which requires compassion and sym-
pathy on the part of the Government.

Now, Sir, our position with regard
to this problem is this. I have made
it quite clear that as far as Dandaka-
ranya is concerned, it is for the Gov-
ernment to persuade them and take
them there by example, if they like
instead of using any kind of force.
Am I to understand that if several
thousand refugee families do not go
there for whatever reasons they might
be having, the Government of India
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would be giving up all their responsi-
biltties in regard to them and Parlia-
ment would just be looking on? Well,
1 cannot think of Parliament in such
terms. You may have a quarrel with
them, if they do not like to go, but
why should you shirk all your respon-
sibilities in this matter? This is the
point which I wish to make. If you
think that you will not do that thing,
then why this declaration in terms of
an ultimatum that either they must go
or they must face starvation and
death? Why should that ultimatum be
there? As far as the Dandakaranya
schemeis concerned, Sir, we can dis-
cuss it on its merits.

Sir, I have got with me here the
Dandakaranya Supplement of the
Amrit Bazar Patrika of 10th Decem-~
ber. There is an article written by Sir
S. V. Ramamurty, who is the Chair-
man of the Dandakaranya Develop-
ment Authority. This is what he says:

“An area as big as most States
in India will be developed and made
available for the progressive realisa-
tion of a good life by Indians who
have become a surplus population in
existing areas”.

So, Sir, the Dandakaranya scheme is
meant merely for absorbing that sur- _
plus population, not from one State,
but from various other States. And
he looks upon it as a  development
scheme in the context of our entire
economy. Then he says:

“We know how surplus popula-
tion in Europe found a way of pro-
gressive good life in America.”

That is how he looks at this pro-
blem. Further on, Sir, he says:

“I felt that it was a fit task for
free India to develop this long neg-
lected area and make it available
for increasing national wealth and
the meeting of national needs.”

Now, Sir, this is how he speaks of
| the Dandakaranya scheme. Therefore,
i Sir, if it is only the question of deve-
! lopment of that particular area, or
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for that matter any area, we are all
agreed that undeveloped areas have
got to be developed. But, Sir, this
area of 80,000 square miles directly
involves three States, Madhya Pradesh,
Orissa and Andhra Pradesh. This is
not the way in which you should deve-
lop such areas. Well, let there be
some consultation among those States
and let there be some discussions in
Parliament as to how the resources of
India could be husbanded for some
speedy development of that Danda-
karanya area. If that is done, we
shall all be in favour of it. Therefore.
Sir, on that score there is no quarrel
with the Government.

. Half-an<-hour

Then, Sir, I would only point ont
one more thing. It has been pointed
out by many economists that in Orissa,
the agricultural labour population
constitutes 43 per cent. In Madhya
Pradesh, it is 40 per cent.—those who
have no land or very little land. This
is the position. Now whenever we
think in terms of developing that area,
we have to take into account the
agricultural labourers who do not
have enough jobs and who are living
in those areas acclimatised to certain
economic conditions there and who
would be able to function better for
economic development in that area.

Nothing of this sort. In the Orissa
Assembly, in fact, I understand that
when discussing this question, various
controversies have arisen. Let us not
confuse the broad question of develop-
ment of under-developed areas with
the specific question of rehabilitation
of the displaced persons who are now
living in West Bengal camps. We are
concerned in this proposition here
with the problem of rehabilitation of
the displaced persons in West Bengal
camps today. I join issue with the
attitude the Government has taken.
They may have their own case but we
too have our own case. There should
be discussion, there should be consul-
tat’on, there should not be coercion,
there should not be intervention by
a proclamation on the part of the
Rehabilitation Ministry of the Govern-
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ment of India ‘Either do this thing
or be prepared to die’. This does not
speak well of a Government which
should deal with this problem  with
human compassion. Qur point is this.
Our case against them is that accord-
ing to us, there are still possibilities
for rehabilitating a large number of
families in West Bengal itself. The
Government case is that there is no
such possibility, that the point of gatu-
ration has been reached. We have
made all kinds of calculations and
only the other day, last Sunday, Dr.
B. C. Roy, at long last admitted—
and I have got his speech sent to me
by Shri Jyoti Basu and it came in the
press also—that at least 10,000 fami-
lies could be resettled, agricultyral
families, in West Bengal itself. He
has that much land. Dr. Roy himself
said that. The question now arises
with regard to the other 25.000 fami-
lies. I think it is possible 'f we ex-
plore the possibilities. Before I touch
on that point, I should only like to
draw your attention to what Dr. Royv
himself said as a matter of policy in
his statement which was read before
the House in November:

Discussion

“The desire of the Bengalee to
live in West Bengal is appreciated
and it is understandable.”

This is what he said but then he went
on to the economic considerations, He
understands it and he says that it is
desirable also. Now our contention is
this that if it is appreciated, if it is
desirable, why not explore the possi-
bility? According to us, we find that
there would be easily available at
least 2 lakh acres of land for rehabi-
litating the entire families of the
agriculturists in the camps today.
That is to say, for the 33,000 or so,
you require only 1,32,000 acres of land
roughly, If we get 1,50,000 acres of
Jand it is possible for us to rehabili- .
tate these camp refugees, agricultu-
rists, in West Bengal itself. If that
does not come, by all means we can
understand the Government going
forward for sending some people nut-
side. Nobody will object to it in any
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case, in that situation but instead of |
doing that, these methods of coercion
will lead to a crisis In any case, it
will create complications. The Gov-
ernment sticks to its posit.on, its
stand, that the West Bengal economy

has reached a saturation point Our
point is quite different. There are
still possibilities, and what is more

industrial development .

(Tvme bell rings.)

I hope you will give me a few mi-
nutes

Mgr. DEPUTY CHAIRMAN: You
must give him sufficient time to reply

Surt BHUPESH GUPTA. If you
think, you can give me a few minutes
more to fimsh my point

Mr DEPUTY CHAIRMAN: Not be-
yond 5-30 There are other engage-
ments It 1s only a half-an-hour dis-
cussion. You take 15 minutes and you
give him 15 minutes.

Surr BHUPESH GUPTA: You can
extend his time a bif.

Mr DEPUTY CHAIRMAN: I can-
not.

Surt BHUPESH GUPTA- You have
done 1t. Sometimes you do 1t

Mr DEPUTY CHAIRMAN: Not for
half-an-hour discussion

Surrt BHUPESH GUPTA: Please let
me develop This 1s the pomnt. What
we say is, let them discuss over this
matter specially when Dr Roy him-
self has said it and 1t 1s possible and
an economist has pointed out that the
cost of rehabilitation would be, per
family, much less than in
Dandakaranya  because there it
would be Rs 10,000 or so

if vou spend Rs 6,000 per
Eﬁﬂiﬁy it 1s possible to rehabilitate the
families and 1n fact they are spending
much more outside than in Bengal
Secondly, industries should be start-
ed in the State Sector and more funds
should be allocated by the Govern-
94 RSD —5
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ment of India for carrying on rehabi-
litation there That 1s also essential.
It 1s most mmportant today in this
situation I would beg of the Govern-
ment to withdraw that declaration.
That declaration has created all com-
plications and that 1s something whicn
1s acfing as a great provocation not
only to the refugees themselves but
to large seclions of other people who
are not refugees This 1s what I say
I avoid sentimen{s Large sections 0‘
public opinion in West Bengal, which
1s nat small feel 1t T don’t represent a
small force, however small 1t may be
here 1 represent there a big force
and all the opposition parties are
united over this matter

(Tvme bell rings)

As far ag I understand, the refugees
themselves had found 2 lakh acres of
land themselveg with their own efforts.
They have found 1,47,000 acres. The
Government found very little for
them, for those who have gettled in the
lands, thought 1t 1s possible In this
document, many proposals have been
submitted This 1s an alternative pro-
posal for the rehabilitation of camp
refugees by the United Central Re-
fugee Council Let there be a discus-
sion in the Consultative Committee,
in a Parliamentary Committee Let
there be discussion in 1t. We would
like that If we still quarrel over 1,
let some expert commanding the con-
fidence of both sides come and discuss
on merits both the proposals that are
there before us and on the basis of
that arrive at a common solution, 1
would ask the Government and would
appeal to them not to precipitate a
crisis over this matter Nobody wants
a crisis, nobody wants to make politi-
cal capital over this but it i1s wrong,
it is ecruel, it is inhuman today to
threaten the refugees and then to push
through this Even now they are not
In a position to take one or two
thousand families there after all these
talks about Dandakaranya because
it hag not progressed

Mr DEPUTY CHAIRMAN
will do

That
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Surr BHUPESH GUPTA Therefore
in six months’ time they will not be
in a position to absorb these families
there 1n any case Even 1f I grant
what they say, they will not be 1n a
position to do that Why then preci-
pitate a crisis, why then stick to that
hideous order and declaration and ul-
timatum? Take 1t back and come and
have a common discussion and a solu-

on could still be found This 1s what

would ask the House to consider

Mr DEPUTY CHAIRMAN  What
question do you want to ask, Mr
Prasad Rao”

Surt V. PRASAD RAO (Andhra
Pradesh) I would like to know from
the Hon Minister whether about this
Dandakaranya Scheme the Govern-
ments of Andhra, Orissa and Madhya
Pradesh were addressed about the
rehabilitation of agricultural labour-
ers from those States also and if so
what were the replies given by those
Governments?

FErR AR fag  qagawt
(a9ta)  otTa, | avfae fafaeee &
TF TNH {FAT T 3 | 5T qfereara
¥ Yo @ frwyifta fargeana 7 @A
AR AF T Sez e 7 S0 A Frogarar
o | gez TfFEara F fega Yoo
FUT §GT F| FTTET2 1T 57 T A
358 & fa® Lo o HOT 7977 37%] firarr |
#1E &y 3% f97 78 a1 M W
IAHT F1E A fFEq #Y 0 A D T8
T3 AT nz i 0, AaAAz @S
g oqd ma F f@fafeRe v a3 )

Mr DEPUTY CHAIRMAN
speech

No

qFER AR fag  wgard
THF AATAT o wr@ FIEHY A1 fr
qifedta § #dsaw 4  3Azq ¢ A9
WY agr a1 are fe5e &

Mr DEPUTY CHAIRMAN Yau are
making a speech it
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SINGH PANJ-
the question.

Discussion

SarparR RAGHBIR
HAZARI 1 will put

§ g qgT wgwm § 7 ow
&z gmea & EIraf qemTn 7
ST AT AT 37 gar fafaeex aga
Tez aifregrs & g9 fogsig &)
TTFIW | FATAl AN | WX gAR
fears & #r T awra war A A
mfaw fafarez w1 awva feemar g
fe forgan « 971 99 T AT g av
EAT & ITA SATR F ITHT AT9F FIA,
aft & afes @€ oA Y fx meq
T2 Y AT HY § I9 w5 TE@ A
fFrgfafagz «3 1

Surt BHUPESH GUPTA This 1s an
mnteresting strategy This 1s pro-
raganda value

AN Hon MEMBER What
yours®

Tue MINISTER or REHABILITA-
TION anp MINORITY AFFAIRS
(SErr MEHR CuoAND KHANNA) Sir, I
have listened to the speech of Shn
Bhupesh Gupta with great attentiun
In the notice that he had given to the
Secretary, Rajya Sabha, in which he
wanted to raise a discus.ion for hai
an-hour thig evening, he had made a
defimite statement and the statement
w1s that the proposals of the Govern
ment did not take into a~count the
economic cultural and social aspects
of the proposals that we are formulat-
g for the rchabilitation of the dis-
placed persons from East Pakistan
No mention of i1t has been made what-
soever Shr1 Bhupesh Gupta has
more or less dealt with the general
votic  of rehabilitation of the  dis-
placed persong from East Pakistan
The time at my disposal bemng so
short 1 will not be able to do full
justice to it but there are one or two
important observations that I  would
like to make

Shri Bhupesh Gupta says that -e
are using coercion, that we are usine
1c.ce 1n taking  people from  West
Bengal into States outside West Ben-
gal I believe he has a very conven-

about
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ient memory. This policy of the dis-
persal of the displaced persons from
West Benga)l into States outside West
Bengal was adopted and pursued ever,
year since as far back as 1949, In 1949,
we sent ithe first batch of displaced
per.ons from West Bengal to the
Andamans. Then, Sir, a year afler,
.hat is to say, in 1950, as many as
13,880 families were sent from camps
n West Bengal to Bihar and the
Andamans and Orissa. About 8000
families weie sent to Bihar and about
5,400 were sent to Orissa. This pro-
cess has gone on till today, and about
30000 families, comprising about a
lakh and fifty thousand displaced
persons have already been dispersed
outside West Bengal. There is noth-
ing new that the Government of India
is doing. As far back as 1949 or in the
early stages of partition, it was realis-
ed that two-thirds of Bengal having
gone to Pakistan and one-third hav-
ing come to us, and on the top of it
lakhs of people were coming in—it
was only a one-way traffic unlike in
the West—from East Pakistan into
Inda, the need was realised then, and
the opposition leaders in this House,
in the Lok Sabha and the Bengal
Legislative Assembly have been party
to the dispersal of Bengalis from
West Bengal to States outside, This
is one point which I wanted to make.
1 would like my figures to be contra-
dirted and also whether this has not
been a continuous policy from 1949,

About two years ago, when I start-
ed dealing with this matter in a very
vigorous way, my hon. friend Shri
Bhupesh Gupta—again I will remind
him—it was he and his friends in the
other House who suggested that the
cultural life of the displaced persons,
the community life of the displaced
persons, more so of the Bengali who
is wedded to certain ideas, to certain
culture, to certain background and
certain history, should be kept intact,
that instead of spreading them all over
in different States in small numbers,
thev should be taken to compact
blocks the climate of which would be
akin to that of West Bengal. Now,

1
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Sir, what have | done? People have
been taken to Madhya Pradech. They
have gone to Dharmajaigarh and othar
places, and in spite of the foreign
element of which the hon. Member
has spoken, in spite of the Members
of his party agitating against various
things and persuading them to go
back, people have stayed there and
they have become a part of the popu-
lation in Madhya Pradesh and are now
wedded to the land and producing
good results. Similarly, Sir, in Orissa,
I have taken displaced persons te ihe
Chilka Lake, and I have reclaimed a
portion of it and I have set up a large
number of colonies called Bhusandpur.,
And they are living there. What am
I doing now? In these two States of
Madhya Pradesh and Orissa—Andira
still is out of the picture—my hon.
friend Dr. Gour is perhaps under a
misapprehension .

Surt BHUPESH GUPTA: Not Dr.
Gour, but Mr. Prasad Rao.

Suri MEHR CHAND KHANNA- I
am sorry. Anyway, Andhra is not
in the picture as yet. We are siill
operating only in these two Statec for
the time being. We may call it
Ambikapur. We may call it Dharma-
jaigarh or we may call it Cuttack or
Bhusandpur. To me the places are
Pharasgaon, Narayangunj, Jagadalpur
or Koraput. These are the areas that
I have taken. I have taken big areas,
sizeable blocks where the population
is very small and where the potentia-
lities are tremendous and where the
soil is virgin, and where large areas
can be developed and Bengalis in size-
able numbers, not in hundreds, but in
thousands, can be rehabilitated =o that
their cultural life and their commu-
nity life can be kept intact.

AN Hon. MEMBER: They can even
better their lives,

Surr MEHR CHAND KHANNA: Sir,
the question is about economic held-
ings. Shri Bhupesh Gupta has been
very happy in quoting Dr. Roy wheue.
from the main context he has taken
one or two remarks. I also admit that
a Bengali would like to stay in West
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[Shr1 Mehr Chand Khanna ]
Bengal So will I, a Pathan, like to be
in Pathan land So will a Maharash-
trian like to be, so will a Gujerat1 like
to be m his own place But then
Bengal there are no lands and what-
ever land there 1s has been either
occupled or 1s land of such a nature
that 1t 1s all waste land which cannot
be developed And even according to
the statement of Dr Roy, which Shn
Gupta has quoted, this 1s the pos.ition
I will quote the last two lines of the
statement which 1s before the House

“The quantity of land available for
the execution of these schemes will
never be such as to take wus any-
where near the solution of the prob-
lem”

What 1s the problem? The problem
my attention to the fact that even of
whom about 32,000 are agriculturists
I am glad Mr Bhupesh Gupta drew
my attention to the fact that even of
the remaining 30,00,000 displaced pci-
sons 'n West Bengal,—and he quoted
Dr Roy—50 per cent of them are only
partially rehabilitated If they are
only partially rehabilitated and the
majority of them are agriculturists,
what 1s to be done? Let him not for-
get this, because before him 18  this
human aspect of the problem He is
so worried about the refugees that
naturally his heart is pouring out and
he 1s pleading the cause of all the
opposition parties here Now, if I take
these 32 lakh families

Surr BHUPESH GUPTA  Not
lakhs, but 32,000

32

Surt MEHR CHAND KHANNA IfI
take these 32,000 agriculturist fami-

lles who are 1n camps, accord-
mng to Dr Roy, even with the
best of efforts we don’t get

sufficient land Danga land 1s *o be
reclaimed and the total area of danga
land according to a survey recently
undertaken from district to district, 1s
not two lakh acres, but one lakh acres
and even 1f you give 7 acres to a fami-
ly, leaving aside for roads and so on,
little bits here and there, you cannot
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with the best possible human effort, do
more, even with the imported machi-
nery and all that from abroad In a
place like the Sundarbans which s a
salty area, where the salinity nf the
water has to be washed away, i a
place like Midnapur where contour
bunding has to be done and aus-paddy
has to be grown 1imstead of green
paddy, even there the time factor will
be {wo to three years, and not mor2
than 10,000 families can be taken
What am I to do with the remaining
22,000 families” What am I to do with
the partially rehabilitated families? It
1s easler to take a man from the camp
who 15 living in the camp on govern-
ment doles to a place outside West
Bengal and rehabilitate him But
when a family has partially taken
roots in a place and has been living in
West Bengal for seven or eight years—
and their number according to the
hon Member runs to about 16 lakhs—
what 1s to happen to them? Am I as
a Mimster to forget entirely their
future?

If they are partially rehabilitated
and they want to be an asset to the
society and I have to discharge my
obligations then I have to see that
they are rehabilitated If I have to lav
down priorities between a partially
rehabilitated family to be rehabilitated
mm West Bengal and a family that has
not taken any roots whatsoever I
would rather leave a partially rehabi-
Iitated family in West Bengal and see
that after ten years of partial rehabi-
litation, his rehabilitation 1s not com-
pletely destroyed So, even 1f we
accept the statement of Dr Roy
(Tvme bell rings) I will take two or
three minutes more, because he took
five minutes of my time

Surt BHUPESH GUPTA  Yes by
whatever time I interrupted, you can
extend

Mr DEPUTY CHAIRMAN No I
cannot allow Iike that It 1s a ‘Half-
an-Hour Drscussion’ Please wind up

Ser1 MEHR CHAND KHANAA
May I take two or three minutes, Sir?
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Mz, DEPUTY CHAIRMAN: Onc or
two minutes.

Surt MEHR CHAND KHANNA:
Now, Sir, we have to lake thosc par-
tiglly rchabilitated families into con-
sideration. Much fuss has been made
of coereion by the Government. e
even called 1t bullets, batons and God
knows what not . . |

Surr BHUPESH GUPTA: I never
saidthat...‘ . .

Sirr MEHR CHAND KHANNA:
During the last five montihs, since we
took that decision—this 1s an impor-
tant matter which I want the Housc to
bear in mind—since the Ist July, 1958
till the 30th November, 1958, during
the five months that have intervened
since the decision was taken, over six
thousand families have left the canips
of their own accord. The exaclt num-
ber is 6.200. Sixteen camps have bcen
ctesed down. No bullet has been fired.

Surt BHUPESH GUPTA: Sir, I saud
that this ultimatum has been given ...

Mgr. DEPUTY CHAIRMAN: He said
blackmail.

Surr BHUPESH GUPTA: I said no
bullet . . .

Surr MEHR CHAND
I know, Sir. According to him
was eminently human.

Mgr. DEPUTY CHAIRMAN: Brow-
beating—he said.

Surt MEHR CHAND KHANNA:
I want to make a statement. We have
never used any coercion and we do not
wish to use any coercion against an un-
fortunate brother who has lost all.
But one thing, Sir, these camps have
remained in existence for the last ten
years. We are spending Rs. 8 to Rs. 10
crores every year on the maintenance
of these camps. We propose to close
down these by 31st July 1959. Lct the
refugee who is living there formwulate
a scheme for himself. I am prepared
to look into those schemes and help
him in the sanction of those schemes
and their implementation. ILet some-
body else also put forward a construc-

94 RDS.~6.
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tive scheme 1instead of having - a pro-
paganda pamphlet fabmitted to somc-
body 1 Bengal, for which I have no
time and no value. Otherwise, Sir . . .

Surt BHUPESH GUPTA: Is it right
for the hon. Minister to say that a
pamphlet submitted by all the Opposi-

. tion Partes is somethimg for which he

has no respect? Is it right?

T

Mg. DEPUTY CHAIRMAN: Order,
order. '

Surir MEHR CHAND KHANNA;
I know, What I wanted to tell you is
this. I have given an offer and 1 pro-
pose to give an offer to ali the displac-
ed persons in camps in West Bengal.
My offer to them'is, come with me.
You have tried me during the last two
years in my schemes in Ambhikapur,
Dharmajaigarh and Rajasthan and.
other places. My schemes have suc-
cecded and not a single person has
deserted from those colonies in spite of

. the pressure that has been brought- to

bear upon them from certain quarters.,
Have faith in me. I will take you to
Jagdalpur or Koraput, whether you
call it Dandakaranya or not. 1 will
provide you with continuous work and
I will see that every family is rehabi-
litated. But if they choose to follow
Mr. Bhupesh Gupta or his party—or
the U.C.R.C., which according to Shri
Bhupesh Gupta is a very big organisa-
tion of all the leftist parties—I have
nothing to say. But in spite of their
good intentions, six thousand families
have left the camps within the last five
months. I do not think the displaced
persons have much faith left in them
now, because they know perfectly well
that it is nothing else but political . . .

Surt BHUPESH GUPTA: What is
the argument?

Surt MEHR CHAND KHANNA:
I did not give an ultimatum.

Suri BHUPESH GUPTA: You have
given.

Surr MEHR CHAND KHANNA:
I don’t. I am too weak a man and I
am too poor a man . . .

(Interruption.)
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Mr. DEPUTY CHAIRMAN: Order,
order. '

Surr BHUPESH GUPTA: You shall
clese the camp, but . . .

Suri MEHR CHAND KHANNA:
I am not giving an ultimatum. I as a
Minister, am making a statement that
the welfare of the refugees is dearest
to me. I am a refugee. I know what
it is to be a refugee. How one sufters
as a refugee. It is all right speaking
from the Bench here and living n
Windsor Place No. 2 and No. 3, then
talking about the displaced persons in
Calcutta, (Interruption.)
(Shri Bhupesh Gupta his
legs.)

rose on

Please sit down. Sir, I give you this
assurance . . .

(Interruption.)

Mr. DEPUTY CHAIRMAN: Order,
order.
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Surr MEHR CHAND KHANNA:
1 want {o give this assurance to ny
displaced brothers. You have had
faith in me during the last three years.
You have benefited by it. It is my
duty to see that I discharge it and [
promise that every refugee family that
I take to Dandakaranya will be reha-
bilitated and provided with continuous
work., But if they want to stay in
West Bengal, if they have taken roots
there ,

Mr. DEPUTY CHAIRMAN:
will do.

That

Surt BHUPESH GUPTA: WNothing
constructive,

MRrR. DEPUTY CHAIRMAN: The
House stands adjourned till 11 A.m, on
Monday. The time is over.

The house then adjourned
at thirty-five minutes past five
of the clock till eleven of the
clock on Monday, the 13th
December 1958,



